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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, GULESTAN BUILDING NO, 6

Original Application No, 263/96

Monday _the 8th day of &uly 1996

CORAM: Hon'ble Shri B,S, Hegde, Member (J)
Hon'ble Shri P.P. Srivastava, Member (A)

Mrs, Vandana Nitin Prabhu
By Advocate Shri R,G.Ghag

Unicon of Indis through
Secretary, Ministry .of
Human Resources Development
(Women & Child Welfare),
Jeevan Deep Building,
Parliament Street,

New Delhi/

The Central Social Welfare Board
Samaj Kalayan Bhaven,

B=12, Tara Crescent,
Institutional Areq, -

South of I.I.T, New DelhiZ

The Maharashtra State Social
Welfere Advisory Board,

through its chair person,

Mehta Chambers, Kalyan Street,

Masjid Mumbai . J+« Respondents &

By Advocate Shri Suresh Kumor
Standing Counsel : Shri M.I, Sethnay

ORDER ((RAL)
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I Per Shri B$6. Hegde, Member (J){

Heard both the parties/

14 The respondents have raised a preliminary
objection of the point of jurisdiction, as the
applicant is not an empioyee of the Central Government,
The applicant was appointed by the Chairman, Msharashtra
State Social Welfare Advisory Board, which is not a
Government Organisation and his services has been
terminated by the Chairman Maharashtra State Social
Welfare Advisory Board. ‘Since the appointment and the
dismissal order passed by the State Government, the

present application is not maintainable, -Just because
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somé grant is given by the Central Socisl Welfare
Board, that by itself does not entitle her to claim

as a Government servant,

2, In the ciréumstances)we are of view&
that we do not haye jurisdiction to entertain this
application, Accordingly the O0.A, is dismissed

at the admission stage itself!

_(P.P. Srivastava) (B.S. Hegde |
Member (A) | Member%J))



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, GULESTAN BUILDING NO. 6
PRESCCOT ROAD, FOR%E)MUMBAI 400001,

Rg-po NO, 8_3=/96 _é.g_ O.A.Agﬁgg go

Dated this _ 27 A_day of August 1996.

CORAM : 1) Hon'ble Shri B.S. Hegde, Member (J)

2) Hon'ble Shri P.P. Srivastava, Member (A)

- : Mrs. Vandana N. Prabhu e Petitioner

v/s
Union of India & Others cee ' Respondents

Tribunal 's_Orderg (By circulation)
Per: Shri B.S. Hegde, Member (J).

In this R.P. the applicant is challenging the
judgement of the Tribunal dated 8-7-1996. It may be
? ngecalled that the Ok, was dismissed at the admission
s stage itself for want of -furisdiction to entertain the
O.A. The fact is undisputed that the applicant was
appointed by the Chairman, Maharashtra State Soclal
Welfare Advisory Board, which is not a deernment
| organisation and her services were terminated by the
Chaimman, Maharashtra State Social Welfare Advisory
Board. Both the appointment as well as termination
order was passed by the State Government.. Therefore,

it was held that that the petitiongg§§§@ t mainta%%ﬁble

- for want of jurisdiction. The Review Petition cannot be

| utilised‘fgr re-arguing the case on the same ground.
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2. We do not f£ind any error apparent on the face of
the record nor any new facts have been brought tc our

nctice; hence this R.P. is not maintai%%ble and the

same is, therefore, dismissed.

(P.P. Sriv€stava) . (B.S., Hegde)
Member (A) ; Member (J)
SSP.



